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SHRI SAMAR CiUHA I introduce lh«
Bll

FRFEDOM ON ENTRY TO PUBLIC 
PLACES OF WORSHIP BILL*

SHRI SAMAR GUHA (ContaO I btg 
to move for leave to i trod jce a Bill to pro- 
\ide for freedom of entry to public places 
cf rel gious worship and for matters conne­
cted therewith

MR DEPU1Y-SPEAKER The ques
tion is

‘ That leave be granted to introdue a 
Bill to provide for freedom of entry to 
public plates of reIi|,ioiworship and 
tor matters C( nnected therewith '

The motion was adopted

SHRI SAMAR GUHA I introduce the
Bill

CIVIL LIBERTIES COMMISSIONS BILL*

DR KARNI SINGH (Bikaner) 1 beg 
to move for leave to introduce a Bill to 
provide for tht setting up of ( ivil liberties 
Commissiot s to investigate mfringmcnt of 
civil 1 berttes guararteed by the Consti­
tution

MR DEPUTY-SPfcAkF R The ques­
tion is

"That leave be granted to introduce a 
Bill to ptovide for ttu. setting up of Civil 
Libeities Commissions to investigate 
mfringmcnt oi Civil libeities guaranteed 
by the Constitution,

The motion was adopted

DR KARNI SINGH I intioduet the
Bill

CONSTITUTION (AMENDMFNT) BILL* 
(Substitution of article 33S)

SHRI C T DHANDAPAN1 (Dharapu* 
ram) 1 beg to move for leave to introduce

a Bill further to amend the Constitution of 
India

MR. DEPUTY-SPEAKER : The ques­
tion i s :

“ That leave be granted to introduce a 
Bill further to amend the Constitution 
of India ”

The motion has adoptt d

SHRI C T DHANDAPANI I intro­
duce the B 1<

FACTORIES (AMENDMENT) BILL* 
(Amendment o f Section 2)

SHRI C T DHANDAPANI (Dfara- 
puiam) I b'g to move fe r leave to intro­
duce a Bill further to amend the Factor e\ 
Att, 1948

MR DEPUTY-SPEAKLR The quts 
tion is

That leave be granted to introduce a
B II lurthtr to amend the Factories Att,
1948 ”

The motion was adopted

SHRIC 1 DHANDAPANI I intro­
duce the Bill

RAILWAYS (ABOLITION OF CASUAL 
LABOUR) BILL*
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MR DEPUTY-SPEAKER : The ques­
tion is

“1 hat leave be granted to introduce a 
Bill to provide for the abolition of the 
pract ce of employing casual labour in 
the Raih ays *'

The motion m as adopted
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